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T.C.p. No. 443/r&BP/NCLr/MB/MAH/2o17

5. Though a numberofopportunities were granted to the Petitionerto appear, it seems, the

Petitioner is not serious in pursuing the Petition. As a consequence, the Petition is tiable to

be rejected. However, it is worth to reproduce a paratraph from the latest Notification

dated 29th June, 2017 [F. No. 1/5/2016-ct-v] (GSR 732 (E), which reads as under:

"Provided lufiher thot ony potly ot pofties to the petitions shdll olter the 15n doy ol
July,2017, be eligible tofile lresh opplicotions ondet sections 7 ot 8 ot9 olthe Code,

osthe cose moy be, in occotdonce with the prcvisions ofthe Code."

5. Hence, for non-prosecution, TCP 443/2017 is dismissed. However, liberty is tranted to the

Petitioner to file a fresh Petition, underthe Code; to be adjudicated, if deem fit, as per Law

M.K. Shrawat
Member (Judicial)

Bhaskara Pa ula Mohan
Member (Judicial)

Dated:01.12.2017
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